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The question is: 
That the Bill to check, unauthorised 

entry of foreign nationals p the country 
into and for their deportation to the 
countries of their origin and formatters 
connected therewith be. taken into 
consideration. 

The motion was negatived. 

THE VICE-CHAIRMAN (Miss Saroj 
Khaparde): Now, we shall take up the Married 
Women (Protection of Rights) Bill, 1994, 
Shrimati Veena Vienna. 

THE MARRIED WOMEN (PROTECTION OF 
RIGHTS) BILL, 1994. 

SHRIMATI VEENA VERMA (Madhya 
Pradesh): madam, I beg to move: 

 That the  Bill to protect the rights of a 
married woman and for matters 
connected therewith, be taken into 
consideration. 
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"She shall have a right to live in 
the house of her husband, whether 
owned 

by him or by his joint family 
without seeking judicial separation 
or divorce from her husband.' 

 
 Whether it is a fact 

that women generally do not get any 
share in the ancestral property although 
the Hindu Succession Act, 1956 contains 
provisions to that effect; whether 
Government have conducted any survey, 
and; whether it is also a fact that in case 
of divorce, a wife cannot claim any part 
of the property belonging to the husband 
as a matter of right; if so, what steps the 
Government is taking or proposes to take 
to effect 
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improvement in the social status of women 
by allowing them share in the property of 
their husbands. 

 Yes. 
Women generally do not get equal share in 
the ancestral property. Different persons are 
subject to different personal laws, 
according to the religion to which they 
belong. There is no specific survey made, 
in this regard, since law is clear on the 
subject. The wife has a right to maintenance 
in terms of the provisions of the personal 
law applicable to tier. A spouse, however, 
cannot claim any part of property of the 
other spouse on divorce as a matter of right. 
There is no proposal, as at present, under 
the consideration of the Government to give 
women a share in the property of their 
husbands during their lifetime. To 
improvethe social status of women by 
giving economic stability, the 
Government is allowing State Governments 
to make amendments in the personal laws 
to confer certain rights like coparcenary 
rights to the daughters, etc. The 
Government is also trying to promote 
public opinion to achieve this object by 
encouraging the efforts of various 
voluntary organisations. Last week, the 
Indian Succession (Amendment) Bill , 
1991, giving equal rights of property to 
Parsee women has been passed by the both 
Houses of Parliament. 

 
She shall, without seeking judicial 

separation, be entitled to have food, 
clothing and other facilities, maintenance 
and support of her husband, herself from 
her husband. 

 

 
She shall be entitled to have an equal 
share in the property of her husband from 
the date of marriage and shall also be 
entitled to dispose of her share in the 

property by way of sale, gift, etc. 
THE V1CE-CHARMAIN (MISS SAROJ 

KHAPARADE): Veenaji, will you please 
wind 

up because other Members are also very keen 
to speak. When you reply to the debate then 

you can say all this and that will be more 
appropriate, if you don't mind. 

SHRI. V.      
NARAYANASAMY 

(Pondicherry): Madam, she has come with all 
preparation.  

THE VICE-CHAIRMAN (MISS 
SAROJ KHAPARDE): (interruptions)... I 
know. I could make that out. 

SHRI S.S. AHLUWALIA: If all 
preparations are there, then we will withdraw 
our names. The Minister will reply to her 
questions. If she wants to put all 
questions today  ..(interruptions)... 

THE VICE-CHAIRMAN (MISS 
SAROJ KHAPARDE): Mr. Ahluwalia, 
don't say like this, that you will withdraw 
your name. Without you there is no shobha, 
you know. There is no shobha.ta the Bill 
also. She will definitely give you a chance 
to speak. 

 
 

THE VICE-CHAIRMAN (MISS 
SAROJ KHAPARDE): See, you are in a 
minority. There is a majority here. 

SHRIMATI VEENA VERMA: There is 
no question of minority or majority. 
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Yes, it should be considered.

The question was proposed.

Now, I have a few names of memebrs 
who want to speak on the Bill. 
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SHRI H.R. BHARDWAJ: You see, 

these are matters which relate to 
speeches in Parliament. Tomorrow 
somebody may raise objection to whatever 
you have said. You should not say that if a 
woman belonging to one religion marrie is a 
man belonging to another religion, her 
religion is automatically changed. Religion 
is something which, unless a person wants 
to change it, cannot be changed; 

  

THE VICE-CHAIRMAN (MISS 
SAROJ KHAPARDE): Try to wind up, 

"I am the boss of the 
house and I have my wife's permission to 
say so." 
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SHRI V. NARAYANASAMY: Thank 
God, you are not the boss of this House. 

THE VICE-CHAIRMAN (MISS 
SAROJ KHAPAUDE): Mr. Narayanasamy. 

SHRI V. NARAYANASAMY 
{Pondicherry): Thank you. Madam Vice 
Chairman, for giving me this opportunity 
to speak on this very important Bill which 
has been moved by an hon. lady Member of 
this House. I rise to support this Bill. I 
have a perception different from what Mr. 
Ahluwalia has on this Bill. This Bill has 
been brought in by an hon. lady Member for 
protecting the rights of girls, married women 
and widows. 

I will start from the position of widows 
in this country. What is the position of elder 
ladies as also young ladies whose 
husbands died suddenly in accidents, etc.? 
Considering it as a social responsibility the 
Government comes to the help of those 
people. The Government gives 

them some monthly allowance because 
their families are poor. Now, the position is 
that after the death of the husband his 
property is taken away by his brothers and 
sons. The woman who was living with her 
husband for years together and who was 
enjoying the assets and liabilities of her 
husband, after his death, is nowhere. She is 
thrown out of the house. Who is there to 
take care of her? She is ignored by her sons 
and by her relatives. You can imagine her 
position. So, this Bill protects the rights of 
the widow. 

If the husband is working as a 
Government employee, the position is that 
there are certain rules and regulations for 
giving employment to his wife or to his 
children on compassionate grounds. But it 
is not being done strictly by the Government 
Departments. We are receiving a lot of 
representations from a large section of the 
society. If the husband is a Government 
servant like a teacher, after his death it takes 
three to four years for his widow to get a job 
in place of her husband. Sometimes they are 
not able to get any employment at all. 
They have to run from pillar to post. This 
is how the administration is running. 
Therefore, through this Bill the widows 
would automatically get the full amount of 
income which their husbands were getting. 
Apart from that, they can also get an 
employment in place of their husbands if 
they so like. Then when the husband dies, 
sometimes the family pension is either 
stopped or is reduced to SO per cent. So, 
there is nobody to take care of widows. Her 
children ignore her When her relatives find 
that she is not inheriting any property, they 
ignore her. Ultimately, she is the sufferer. 
As far as the widows are concerned, they 
would get the kind of protection which they 
need if this Bill is considered. 

As far as married women are concerned, 
they should have the right to dwell with 
their husband. When a girl visits her parents' 
house after her marriage, she is considered 
an alien by her parents. She is treated as a 
girl who has come from another family. She 
is not treated as a family member. Though 
there is a blood relationship, she does not 
have the right to property. She is ignored 
by her own brothers. This is the state of 
affairs which is prevailing in this country 
even today. The parents look upon her as a 
burden when she visits her parents. This 
is what we are seeing in the 

-I am the bose
of the hosue and I have my wife's permission 
to say so. 



295 The Married Women [RAJYA SABHA] Bill, 1994      296 
(Protection of Rights) 

society today. The Woman should get SO 
per cent of her husband's property. 

There is a fine legislation in France. 
Immediately after marriage the wife gets SO 
per cent of her husband's property. It is 
covered under the codicil of France. 
Children also inherit property along with 
their parents. If it is done, then cases of 
divorce will decrease and atrocities on 
women will also decrease. I would like the 
hon. Minister to consider this. 

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
H.R. BHARDWAJ): The difficulty is that 
even the husband does not inherit any 
property when he gets married. At that time 
all the property remains with the father. 
We have to consider the whole system, 
the right of succession according to the 
Indian Shashtras. When I got married, I had 
no property. Then what could I offer to my 
wife? But, now she owns everything after 
the marriage. She has been equally 
contributing to my success. So, my 
success is her success. Mostly a husband, 
in India Mr. Ahluwalia was right to some 
extent, does not own any coparcenary right in 
ornaments and other things of wife's father 
and other relatives. That is the absolute right 
of the married woman. So, that cannot be 
taken away from her. It is absolutely her 
property. We have provided in our own 
way. It is good that you have a right today 
to discuss about the status of women in the 
present day context. But you cannot insist 
that a husband must give 50% of his 
property to his wife at the time of 
marriage. We are giving property under our 
Hindu system at the time of marriage in the 
form of Stridhan and this Stridhan is 
absolutely her property. Even the husband is 
not entitled to take it away from her. This 
Stridhan will be offered to a married girl. If a 
marriage takes place when the husband does 
not even have any employment, how do 
you visualise the husband offering property 
to his wife? He along with his wife will 
try to make their life a success. This is our 
tradition. I would like to state one or two 
facts so that the debate goes objectively 
because it is not for scoring a point. Our 
women deserve a lot. There is no denying 
this fact. But the fact is that today the girls 
are insisting on a share in the landed 
property. Therefore, a provision is made 

wheeunder when a marriage takes place in 
the sister's house, her brother goes there and 
offers money. That is called as Bitot in our 
area. In the same way, when a boy or girl 
is bom, the brother offers money and 
articles to his sister. This is known as 
Chuchar. When festivals are celebrated, a 
brother will send money to his sister. In 
one way or the other, in the Hindu system 
or other systems also, protection is given. 
But this is a modem world in which there is a 
crying demand for liberation of women. 
But the liberation movement in India is 
different from the liberation movement in 
the United States of America. The 
affinities between families are great in 
our systems. When the mother is alive, 
you cannot neglect her. You see many 
mothers crying for their sons and 
daughters. There they do not even care for 
their aged parents. Therefore, in our 
system, the sentimental and emotional 
attachment between family members is 
much greater. For example, my wife treated 
my mother for thirty years. When she 
became a widow, I insisted on having a 
nurse to attend to the needs. But my wife did 
not allow me to do this. She said that she 
was her nurse. This is the Indian way of 
life. We cannot really think that women will 
be better only by making legal provisions. It 
is something where more research has to be 
done as to how we can better the status of 
women. At the same time, we must concede 
that they deserve abetter treatment. 

SHRI V. NARAYANASAMY: 
Madam, I -agree with the hon. Minister only 
partially but not fully...(Interruptions).....Let 
me make my position clear. The practice 
which is being followed in France about 
which I have made a mention to the hon. 
Minister is thoroughly mistaken by him. I 
quite agree with him that marriages in India 
take place at a very young age. At the time 
of marriage, the husband does not acquire 
any property. Now the property of the 
husband can be shared by the wife at the 
time of the marriage because it is assumed 
that immediately after the marriage, the 
husband has acquired the property. After the 
marriage, if the husband acquire property, 
even after ten years, the wife gets her share 
automatically. This does not mean that the 
husband should own property at the time of 
marriage itself. This is the practice which 
has been followed in France. It is being 
implemented in France very 
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successfully. When the children are bom, 
they also get an equal share along with their 
parents. Therefore, what is the problem in 
giving the property to the wives when they 
are living with their husbands? When she 
acquires property 
and when it is in bet.....(interruptions) 

SHRI S. S. AHLUWALIA: Mr. 
Narayanasamy, what about the 40% of the 
population who do not own any property? 
They are living below the poverty line. 

SHRI V. NARAYANASAMY: I am 
saying about those husbands who own 
properly. If they are not owning any 
property, this Act does not apply. You try to 
understand this. Kindly hear me first. 
Similarly, if the wife acquires property in her 
individual capacity, 50% of it will go to her 
husband. It is a simultaneous process. If 
the husband acquires property, 50% of it 
goes to his wife and if the wife acquires 
property. 50% of it also goes to her husband. 
The purpose of bringing in this particular 
legislation is that the wife will get secured. 
There will not be any room for torture. 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL 
DEVELOPMENT (DEPARTMENT OF 
WASTELAND DEVELOPMENT) (COL. 
RAM SINGH): Can I ask him to clarify 
whether the intention is thai the girl should 
have a share in the father's property or in the 
husband's property or in both the father's 
property at well as the husband's property? 

SHRI V. NARAYANASAMY: At the 
time of the marriage., if the husband  is 
owning property, even after five or ten 
years  it is the husband's property; she will 
get 50% of the husband's property only. 

COL. RAM SINGH: What about the 
father's property? 

SHRI V. NARAYANASAMY: I am 
coming to it. There is a legislation in 
France which is successful. That is what 
I am saying...(interruptions)..., 

SHRI JOHN F. FERNANDES: Madam, 
this law is in force in Goa at present. And, 
the law is prevalent in the country because 
we have so many...(interruptions).... 

THE VICE-CHAIRMAN (MISS 
SAROJ KHAPARDE): The Minister 
wants to say something. 

SHRI H. R. BHARDWAJ: Madam. I 
don't think this controversy is required. It is a 
very good point that the husband and the 
wife can own properly jointly in their own 
life-time along with the children. It is a good 
proposal and we can always discuss this 
issue, if there is this assurance that the 
dignity and prestige of women will be 
restored on this issue. We can at one point 
of time...(interruptions) After all, in 
several States—I have got the 
information— they have already done so, 
that the parents are giving a right to their 
daughters. I cannot see any contradiction in 
it. My daughters have been educated better 
than me, better than my own son and the type 
of protection and care which they have 
got...(inlerruptions)... Now, the times are 
changing and all these ideas are acceptable 
to our society. But the point is that today 
this Hindu Succession Act is different. The 
Muslim Personal Law is different. Indian 
Succession Act is different. So, we will 
have to bring a coordination into these 
and see how the question of property can 
be settled. 

At  one point of time, the former Prime 
Minister. Shri Rajiv Gandhi, had instructed 
me to examine whether, when a husband gets 
a flat, that can be in the joint ownership of 
both of them. I think, the Secretary-General 
will also remember this. 

So. -we banc discussed this. The point 
is that the lncome Tax  comes in and 
somany other problems also come in.We 
are examining all these issues. Let there be 
a debate on this. 

THE VICE-CHAIRMAN (MISS 
SAROJ KHAPARDE); Mr. Narayanasamy, 
bow much time will you Cake now? 

SHRI V. NARAYANASAMY: I will 
take more than 15 minutes, Madam. 

THE VICE-CHAIRMAN (MISS 
SAROJ KHAPARDE): Then, I think, 
you should continue next time. Now, I 
would like to take up the Special 
Mentions. 

SHRI S. S. AHLUWALIA: Madam, we 
will take them up on 
Tuesday...(interruptions).... 

, THE VICE-CHAIRMAN (MISS 
SAROJ KHAPARDE): Yes, Mr. 
Ahluwalia, but there are two Members and 
they have been sitting since morning. So, I 
would just like to call Mr.Nybdek 
Yonggam. 




